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rFUbLIC NOITICE r ™
NOTICE is hereby given thatMr.Annaray -ShivputraBirajdar & others are the legal " o : sz
and lawful owner and possessor of the property more particularly described in the Ban a n Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,
SCHEDULE written hereunder. The above said owner has filed lost report B :
N0.60534-2023, 60543-2023, 60538-2023 ad 60489-2023 with the Dattawadi B a n k Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75
Police Station on 10.05.2023 for loss/misplace of (1) allotment certificate, (2)
Lease Deed and (3) Deed of Assignment of property at schedule Aand (1) Lease
Deed of property at Schedule B. Therefore, this notice is issued to the public at PHYSICAL FD SS ESSIDN NQTECE
large that if any person obtains or receives any of the above-mentioned original ; : A ; _ : _ ; ; ; :
documents with respect to the said property shall return the same to the owners MOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in the exercise of powers conferred under section 1301 2) read with Rule 3
within 08 (eight) days from the date of publication of this public notice. of the Security Interest {(Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borrowerls) on the date mentioned against the account stated hereinafter calling upen them to repay the
SCHEDULE-A All that piece and parcel of Plot No.528, area 462.40 square meters amount within 80 days from the date of receipt of said notice. The borrowar{s), having failed to repay the amount netice is hereby given to tha public in general and particular to the borrowaear|s) that the undersigned
at Sector No. 28 Village: Akurdi, Taluka: Haveli, District: Pune within Sub- has taken physical possession of the property described herein balow in exercise of the powers confarred on him under section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned against
Registrar Haveli and also within PCMC limits and bounded as follows: East: By S. the loan account. The borrower|s) in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject to the charge of the Bank for the amounts,
gﬂ(ﬁg, ‘\S/V2<;Sti By 24m wide road, North: By 3m wide Road & Plot 529 and South:By| interest, costs and charges therecn, The borrowers' /maortgagors” attention is invited to the provisiens of sub-section (8) of section 13 of the Act, inrespect of time available to redeem the secured asset.
SCHEIjULE-BAIIthat piece and parcel of Plot No.529, area 471.20 square meters Name of borrower(s) & Description of the property mortgaged |Secured Asset) Date of Date of Physical Dutstanding Amt. as on
at Sector No. 28 Village: Akurdi, Taluka: Haveli, District: Pune within Sub- Loan Account No. Demand Notice | Possession Notice | Date of Demand Notice
Registrar Haveli and also within PGMC limits and bounded as follows: East: By S. Mr. Sudhir Gopal Pawar All that part and parcel of the immowvable property situated at Final Plot No.53/7, BH Nao.2 Prime 19.11.20149 17.08.2023 Rs.75.68,715.04
No.7, West: By Plot No. 530, North: By Plot No. 531 & 554 and South: By Plot No.528. me . - g : - j
AGARWAL & ASSOCIATES!I Mrs, Sonali Sudhir Pawar Villas, Wadachi Wadi Road, Undri Hawveli, Pune, Maharashtra-4110017 and bounded by: Rs.1,23.00. 483.65
This Notice Dated 19th Day of August 2023. ADV. MANOJ P. AGARWAL Loan Afc Mo. Morth: Sankalp Phase-l Project, East: RH No.03, West: BH No.01, South: Internal Road & RH No.O7 ason 17.08.2023
Place: Pune Advocate & Notary (Govt. of India)| 20006140001508
Res.& Off.: “VASANTI", Sec. 27A, Plot No. 163, Pradhikaran, Place: Puna Authorised Officer
Nigdi, Pune - 411 044. Phone : 27655130, 9422027285, 9372128930I | Date: 23/08/2023 Bandhan Bank Limited J
! Branch Office- G Corpgratlon Tech Park, Kasarvadavali, Ghodbunder Road, Thane -400607 (MH) E.FI.P |Tﬂ.L Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
DEMAND NOTICE Branch Office- G Corporation Tech Park, Kasarvadavali, Ghodbunder Road, Thane -400607 (MH)
(under Rule 3 (1) of Security Tnterest (Enforcement) Rules, 2002) -
EMAND NOTICE
SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002. v
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL), (under Rule 3 (1) of Security Tnterest (Enforcement) Rules, 2002)
their loan accounts have been classified as Non-Performing Assets in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby call- Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL)
ing upon gnd demgnding from thgm to repay the entire outstanqing. amount Itogether with further intergst gt thecontractual rate on the afqresaid amount and incidental expenses, cost, charges etc. their loan accounts have been classified as Non-Performing Assets in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under sectio
as stated in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules): 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby call
ﬁ'- Name and Address Borrower/ Co-Borrower and Guarantor / NPA Date| Demand Demand Notice/ as ing upon and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate on the aforesaid amount and incidental expenses, cost, charges etc
X Co-Guarantor & Loan A/C No. Notice on Date as stated in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules)j
T [1-MrAshay Arvindbhai Shah 1079, Sadashiv Peth; Near Shanipar, Narayan Peth S O, PUne, Maharastra- 411030 2. M/SBoscco Furnishing| (g-08-2023 | 16.08.2023 Rs. SI. = Dateof | t
Put. Ltd. 1079, Sadashiv Peth, Near Shanipar, Narayan Peth S.0., Pune, Maharastra- 411030 3. Mrs. Saroj Arvindbhai Shah 1079, Sadashiv 4.08.60.052.28/- No Name and Addfess Borroler! Co-Bomrawer and Guarantor NPADate | Demand)  Demand Noticel as
Peth, Near Shanipar, Narayan Peth S.O., Pune, Maharastra- 411030 4. Mrs. Snehal Ashay Shah 1079, Sadashiv Peth, Near Shanipar, Narayan (Rupees Four : otice on Date
Peth S.0., Pune, Maharastra- 411030 5. Mr. Ashay Arvindbhai Shah Flat No. 201, 2nd Floor At Cts No. 1079, Sadashiv Peth, Pune, Crore Eiaht Lakh T [ T-IMRAN JAFAR SHAIKH Ffat No. 103, TSTFToor, Building No. D-3, Sunrise C0. Op. HSg Soc. Lid. ST. No. 717212C, 711213313, 7172130 08-08-2023 | 14.08.2024 Rs. 28,54,612]- (Rupees
Maharashtra- 411030 6. M/S Boscco Furnishing Pvt. Ltd. Flat No. 201, 2nd Floor At Cts No. 1079, Sadashiv Peth, Pune, Maharashtra- 411030 Sixt Thg d 71113, 71121c, 71/413, 71/2[Bc/1, 71/2/4c, 71/1/3/1, 71/4/3/1, Ecp Vastu, Handewadi, Hadapsar, Pune, Maharastra- 411028 2. Twenty Eight Lakh Fifty Four
7. Mrs. Saroj Arvindbhai Shah Flat No. 201, 2nd Floor At Cts No. 1079, Sadashiv Peth, Pune, Maharashtra- 411030 8. Mrs. Snehal Ashay Iy Ihousan VARSHA EMRAN SHAIKH Flat No. 103, 1st Floor, Building No. D-3, Sunrise Co. Op. Hsg Soc. Ltd. Sr. No. 71/2/2c, 71/2/3a/3, 71/2/3b, Thousand Six Hundred
Shah Flat No. 201, 2nd Floor At Cts No. 1079, Sadashiv Peth, Pune, Maharashtra- 411030 9. Mr. Ashay Arvindbhai Shah Shop No. 2, 3 & 4 Fifty Two And. 7111/3, 7T1121c, 71/413, 71/21Bc/1, 71/2/4c, 71/1/3/1, 71/4/3/1, Ecp Vastu, Handewadi, Hadapsar, Pune, Maharastra- 411028 3. AM Twelve Only) by way of out-
On Ground Floor, Cts No. 1081, Sadashiv Peth, Shanipar Chowk, Narayan Peth, Pune, Maharashtra-411030 10. M/S Boscco Furnishing Pvt. Twenty Eight Paise MENS WEAR Flat No. 103, 1st Floor, Building No. D-3, Sunrise Co. Op. Hsg Soc. Ltd. Sr. No. 71/2/2c, 71/2/3a/3, 71/2/3b, 71/1/3, standing principal, arrears
Ltd. Shop No. 2, 3 & 4 On Ground Floor, Cts No. 1081, Sadashiv Peth, Shanipar Chowk, Narayan Peth, Pune, Maharashtra-411030 11. Mrs. Only) by way of 71121c, 71/4/3, 71/2/Bc/1, 71/2/4c, 71/1/3/1, 71/4/3/1, Ecp Vastu, Handewadi, Hadapsar, Pune, Maharastra- 411028 4. AM MENS (includin accruéd late
Saroj Arvindbhai Shah Shop No. 2, 3 & 4 On Ground Floor, Cts No. 1081, Sadashiv Peth, Shanipar Chowk, Narayan Peth, Pune, Maharashtra- outstanding princi- WEAR Shop No. 12 P Jawaharlal Nehru Udyog Bhavan, Shatriya Karyalaya, Hadapsar, Maharastra- 411028 5. IMRAN JAFAR! h 9 dinterest tl
411030 12. Mrs. Snehal Ashay Shah Shop No. 2, 3 & 4 On Ground Floor, Cts No. 1081, Sadashiv Peth, Shanipar Chowk, Narayan Peth, Pune, pal, arrears (includ- SHAIKH C/O Am Mens Ware Shop No. 12 P Jawaharlal Nehru Udyog Bhavan, Shatriya Karyalaya, Hadapsar, Maharastra- 411018 ¢ arge{:) an zlr;eres :
Maharashtra-411030  13. Mr. Ashay Arvindbhai Shah C/O Boscco Furnishing Pvt. Ltd. 1079 Nr. Shanipar Temple Sadashiv Peth Pune, ing accrued late LOan Account No. LNPUNOHL 03210086071 & LNPUNOHL 03210086072 -08.2023.
Maharastra- 411030 14. Mrs. Snehal Ashay Shah C/O Boscco Furnishing Pvt. Ltd. 1079 Nr. Shanipar Temple Sadashiv Peth Pune, Maharastra- charges) and inter- v i i No. 103, OnFirst Fioor, Admeasuring 8443-Sq-tr; Buitt tp
411030 15. Mrs. Saroj Arvindbhai Shah C/O Boscco Furnishing Pvt. Ltd. 1079 Nr. Shanipar Temple Sadashiv Peth Pune, Maharasira- 411030 est till 11.08.2023. Along With Car Parkmg No. 6 Admeasunng 9.29°Sq. Mir., Tn The Bundmg N6.D-3, In The Somety Known As Sunrise Co- Operatlve Housmg Society Limited, Which Is Constructed On Land Bearin
16. Mr. Ashay Arvindbhai Shah Shop No. 1,2 On Ground Floar, In The Project *Saket Apartment Condominium’, Cts No. 1073, Sadashiv Peth, Survey No. T1/2/2¢, TAI2/3al3, T1/3/3b, TAAI3, TAI2/c, TAIA13, TAI2/5¢11, TA/2idc, TAII3M, TAIAI311, Ecp Vastu, Handewadi, Village Hadapsar, Taluka Haveli, District Pune And Within The Limit
Pune, Maharashtra- 411030. 17. M/S Boscco Furnishing Pvt. Ltd. Shop No. 1,2 On Ground Floor, In The Project “Saket Apartment Of Pune Municioal C ion. Maharashira- 411028. And Bounded As:- East: Lift & Stai West: Open S North: Duct South: Flat No. 102
Condominium”, Cts No. 1079, Sadashiv Peth, Pune, Maharashtra- 411030 18. Mrs. Saroj Arvindbhai Shah Shop No. 1,2 On Ground Floor, In une Municipal Corporation, Maharashtra- ,And Bounded As:- East: Lift & Staircase West: Open Space North: Duct South: Flat No. 102.
The Project “Saket Apartment Condominium”, Cts No. 1079, Sadashiv Peth, Pune, Maharashtra- 411030 19. Mrs. Snehal Ashay Shah Shop No. ~3[ 1. ROSARIO JOHN BARRETTO (In The Capacity Of Available Legal Heir Of Late Meera R Barretto) Plot No. 52, Sr No| ~08-08-2023 16.08.2023]  Rs.™1,61,10,713.21/-{RUpees One
1,2 On Ground Floor, In The Project “Saket Apartment Condominium”, Cts No. 1079, Sadashiv Peth, Pune, Maharashtra- 411030. Loan Account 33/2, Road No. 14, Tingre Nagar, Dighi, Pune, Maharastra-411015 2. ROSARIO JOHN BARRETTO Plot No. 52, Sr No. 33/2 Crore Sixty One Lac Ten Thousand
No. LNPUNPNO-08200071033, LNPUNPNO-08200071034, LNPUNLAP-06170034177 & LNPUNLAP-06170036087 Road No. 14, Tingre Nagar, Dighi, Pune, Maharastra-411015 3. ABC FOODS Plot No. 52, Sr No. 33/2, Road No. 14, Tingrg Seven Hundred Thirteen and Twenty
, Dighi, , - . . b2, . , 14T One Paise Only) by way of outstanding
"DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: Property 1: Al That Plece And Parcel Of The Shop No. 2,3, 4 On The Ground Floor Totally Admeasuring 380°S Nagar, Dighi, Pune, Maharastra-411015 4. THILIN ROSARIO BARRETTO Plot No. 52, Sr No. 33/2, Road No. 14, Tingre > e y) Dy way O
Sl e 4 i Nagar. Dighi, Pune, Maharastra-411015 5. THILIN ROSARIO BARRETTO (In The Capacity Of Available Legal Heir Of Latd principal, arrears (including accrued
Fts T E35.31°Sq. Mtrs. BuittUp Area I The Buitding Sittated th City Survey No. 1081 Situated At Village Sadashiv Peth, Within The Registration Sub District Pune City, District Pune, And Within . AT - -
The Limits Of Pune Municipal Corporation And Registration Sub District Pune City, District Pune, Maharashtra-411030, And Bounded As:- East: C.T.S. No. 1082 West: C.T.S. No. 1079 North: Meera R Barretto) Plot No. 52, Sr No. 33/2, Road No. 14, Tingre Nagar, Dighi, Pune, Maharastra-411015. late charges) and interest fil
Road South: C.T.S. No. 1080. Property 2: All That Piece And Parcel Of Flat No. 201 On 2nd Floor Having Built- Up Area Admeasuring 1113 Sq. Ft. Situated In Building Constructed On Land Loan A°°°”“t N° LNPUNPNO 08200071072 & LNPUNPNO 10190059677 o s 14.08.2023.
Bearing Crs No. 1079, Situated At Sadashiv Peth, Tal. Haveli, Dist. Pune, And Which Is Within The Registration District Of The Sub Registrar, Within The Limits Of Pune Municipal Corporation, " Admeasuring 480-Sq. Mt Bearing Mitkat No.~3/192 Constructed Onj
Pune, Maharashtra-411030. Property 3: All That Piece And Parcel Of The Property, The Shop No. 1, Situated On The Ground Floor, Shop No. 1 & 2 Admeasuring Shop No. 1 About 30.20 Sq. Survey No. 33/2 Sutuated At Road No. 14, Tingre Nagar, Dighi, Mouze: Dhanon Gram Panchayat Dhanon Taluka: Haveli, Sub-Registrar Saheb Haveli No. 8, District: Pune, Maharastra-411015
Mtrs. I.E. 325 Sq. Ft. And Shop No. 2 About 30.20 Sq. Mtrs. L.E. 325 Sq. Ft. Built-Up In M/S Saket Apartment Condominium Constructed On Cts No. 1079 Sadashiv Peth, Pune Situated Within The And Bounded As:- East: S.No. 33 Paikee Rasta West: S.No. 33/1 North: Plot No. 53 South: S.No. 33 Paikee Rasta
Pm Limits, InRegistration Sub District Tal: Haveli (Pune City), In Registration District Pune, Maharashtra-411030, Which Land Is Bounded As: East- C.T.S. No. 1080, 1081 South- Reaming Part We hereby call upon the borrower stated herein To pay Us within 60 days from the date of tThis notice, the outstanding amount (sJtogether with TUrter interest thereon PIuS CosY, Charges, eXpenses, etc.
Of Said Property West- C.T.S. 1078 North- Pmc Building. thereto failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk as to the cost and consequences.
€ nereby call upon Ine borrower stated Nerein 1o pay us Within bU days Irom the date or ihis notice, he outstanding amount {S)togetner with further INtErest inereon plus Cost, tharges, expens- Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior written consent
es, etc. thereto failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk as to the cost . . ) . - . . C
and consequences. of the Company. Any contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.
Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior written consent Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time before
of the Company. Any contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard. the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset.
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time before —Dater23.08-2023 Sti—Authorised Officar
the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset. Place: PUNE (Aditya Birla Housing Finance Limited
Dater23:08:2023 Sdf-—Authorised Officer]
Place: PUNE (Aditya Birla Housing Finance Limited)

. DMHAHA ASSETS RECONSTRUCTION PVT. LTD.
oy e S 36t OMKARA e vsromarronne

0 ; n FORM A Cun' orate Office: Kohinoor Square, 47th Floor, N.C_Kalkar Marg, R.G.Gadkari Chowk.
Fart, Mumbai - 400001, Tel : 022- 22630883 P q g
Emall: brmgrf 447 @mahabank oo.n; borm 1447 @mahatiark PUBLIC ANNOUNCEMENT : ASSETS RECONSTRUCTION Pt L2 pyadiar (West), Mumbai - 400028, Emall: igar.patel@omkaraarc. com | Mob.: +81 B987400688
: g nploy - : ! {Under Ragulation & of the Insolvency and Bankruptey Board of India
Head Office: Lokmangal, 1501, Shvajnagar, Pune-5 {insalvency Resclution Process for Corporate Persons) Regulations, 2046) [Appendix - IV-A][See proviso to rule B ()]
SALE NOTICE FOR SALE OF INMOVABLE PROPERTIES [Appendix-iy-4) FOR THE ATTEMTION OF THE CREDITORS OF PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Motice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial Assets and SPECIFIC ALLOYS PRIVATE LIMITED E-fuction Sale Notice for .'Eali of Imrn-:l'.raE!Iu Assals under the Securitisation and Recanstruction of Financial Assats and Enforcement of
Enforcement of Sacurity Interast Act, 2002 read with proviso te Rule B (6) of the Sacurity Interest [Enfarcement] Rules, 2002, _ RELEVANT PARTICULARS Security Interast Act, 2002 ("SARFAES| Act”} read with provisa to Rube 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Motice is heraty given fo the public in general and in particular fo the Borrower(s) and Guarantar(s) and legal heirsirepreseniatives that the 1. [Mame of comorte debior Spacific Alloys Private Limiied Mot i hareby given 1o the public in general and in paricular 1o the Bormoweer(s) ard Guaranloe(s) thal the below described immovable properly
below descnibed smmovable properiies mongaged’ charged fothe Bank of Maharashira, the physical possession of which have been faken 7, | Gemn of incomamtian of comors dobin | 23 May S0 morgaged! charged to the Secured Credilor, possassion of which has been taken by the Authorsed Officer of Omkara Assels Reconstruction Pyt i
by tha Authonzed Officar of Bank of Maharashira, will be sold on “As iz where 8", “As is what i2” and “Whatever thare 2" basis on 150942023 4, | Barthonty under which comporste detflor | Rk -Eune, Manamshis (CWARPL {acting in B3 capacty as Tnesiee of Omkara PS 330020-21 Tssd), Furtver, OARPL has scquired entire outstanding debts of the below
between 11.00 am and 1 pm, for recovery of the balance of Rs. 8,18,37,495.000- plus imapplied inferest wef 28.02.2013 and axpenses or |is incomonmad /* mgstand _ accounts vide Asslgnment Agreement dated 30.03,2021 from Edelweiss Housing Finance Limited |Assignor) abong with enderlying security
ather incidental charges thereof and less re::::l'-'erj.rlfargi.r. due b the Bank of Maharashira from the Borrower(s) and Guarantor(s), and legal 4, [Comorate entity Mo,/ Uriled Lisbity | L7 20GPN2000PTLIL4T12 from assigner Accordingly, DARPL has slepped Inte the shoes of assignor and empowered o recaver the dues and enforce the security. The
hieirs irepresentatives as mentioned in the table. Details of Borrower(s) &nd Guarantor(s), amount dug, short descripticn of the iImmavable {iderafication Mo, of copoeats debior | Autharized Officer af the GARPL toak handever of Pessesalon on 25112022 The Authorized Officer of OARPL hereby intends fo sell the below
property and encumbrances known thereon, rasare prica and aameas! maney depos are also given as: 5, |Address of the re-ﬁtal:ae-:l ol G Shop "-I-:- 24 & 25, Jecha Mersion T8, Guiear Peth mentioned secured properties for recovery of dues and hence the tendersibids are imvited in sealed cover for the purchase of the secured
Short Description of Inspection | Last date for|  Reserve Price/ -"“":’:’?"3":"1':‘* (I 2y} of oo Pure - 411042, Maharashira properties. The properties shall be soid in exerclse of rights and powers under the provisions of sections 13 (2) and (4] of SARFAESI Act; on
8r. Name of Borrower Immovable Property With Date & Time | submission Eamast M - '?hl?fw.-m"ﬁ e o HE!IJ;;' 7y 905 “Ms |s where 8" “As bz what 18" "Whatever there |s" and “Without recowrse Basis" for recoveny of amount shown below In respective cobumn
No. Known Encumbrances of the Property | of online bid Deposit (EMD oo o R Tty D of e A A due ta OARPL as Secured Creditor from respective Borrower and Co-Borrower|s) shown below, Detzils of the
; — e m':':{ Cicaure of Pachenty | 23 Janerny 2002 [From Dale of Order Bamowen s GuareniorsMorigegors, Securities, Owisianding Dues, Date of Demand Nolice sant under Seclion 13(2), Resarea Price, Bid Increment
hﬂ‘- E'Trrg:fel' I Tr | ?:;GBE "’MHEG‘_CLE f:_?l.s'gﬂr'i'_. FF'NNG. ﬂ{j.ﬂg.ﬁﬂﬂzi :IEE'PI'E I[;t; Hs. -II,__EIE,TE,EI[H]'.'- o resiution process Amount, EamastMonay Deposil (EMD), Data & Time of Inspection is givan as under.
O | Mis. Brainerimpes Lid., 1341, 6ith Floor, Maniri Sterling, Near to Spm upees Four Crores = T = e T | :
1 | Directors/Guarantors | Doctor Hu:}_iw Bhabha Hu:ngspnal Model|  On prior rules. . Ninety SF|-.--$|La|-;hs e e m‘*‘ L:; :,’.',':; ple e Reg. Nox IBBL/IPA.CGH, P POCTO0/ 2017 20181 1265 “WJWF Details of the 2}':: Degnﬁ Nl;tlﬂe H _Pﬂt'r‘ 3"
1. Mr. Malay Biswas {Colony, Bhamburda., Shivagnagar,| appointment evenly Six Thousand it resscation prokestionsl il te an nerement ime o
2. Mr. Pankaj Yadav | Pune 411004 {Larpel Area. <3006, Cnly) &, |Ackiress and email of the imenm | Adresss 1204, Mahar Chamber ¥, Mariman Pork, ““*'t&a?“ Securad Asset property Amount EMD Inspection.
3. Mr. Shashank Gaokhala :-El'l ﬁ:l EI‘r'Umt"'ﬂI'IIZEE o, knl:l'l'-'rl ! rrsolution professianal, o5 registened Murmbai - 300071 | _ B
4, Wr. Surinder Sharma EMD: Rs. 49,57 600~ wih the Board Emalt 15 miEpTailoom 1. Dnyanesioiar | heskienial Fial No. 3. drd Fiaor, Erands Foom Date: 23.10.2019 Date:
5. Mr. Sanjay Tamhane {Rupees Fourty Ning 10 Ackiress od o-mal o be used kr [ Address: 1204, Maker Chamier v, Flariman Bonk, H Bhosabe Buslding, Maar 5 Baba Mardir, S Nagan, Lars No, Wr Rs. 43,58, 102 15.09.2023
&, Omega Premises Pvi, Ltd. Lakhs Fifty Saven comespondianc with the intedm Wl bal - 000 {Bomower) 14, Vilage Kharadi, Taluks - Haveli, Pune 411074, On rra;hwa {Rupess Forty- Rs. 1,32,00,000/-
7. Tataya Saheb Kore Warna Thousand And Six [msoition professional | Emalt Ipspechioaloysipmailoom o Total admeasuring Buill up area 1172 sq i, Temeoa |- 1o Three Lakhs Fifty- | Rs. 50,0041- Time:
Sugar Sahkari Karkhana Ltd. | Hundred Qnily) T Lot ot o siomission of clais | 4th Septemiber 2023 {From the date of Heceapt of Order) 2. Usha D area 730 sq.f. Boundaries to the bullding: North: | Y ENosale Eight Thousand | Fia 13200007 | 1100 Al o
This notice is 15 t;a}'s advance to ynu in respect of the proposed sake of the below mentioned %n:lpel't}' by undersigned as Authorised 12 Eﬁﬁnﬂr EE; ;’?;I‘D:'?;mm LR Eeaie o Dor e e Wit et Bhosale Lane No. 14 Road, Soulh: Adioining Property, Easi: One Hundead T 12.00 PM
ﬂ]m'ﬂhlhaﬁmk in barrrs af the powars vested under the Securilization & Reconstuclion of Financial Assets Act, 2002 [SARFAES >4, pacertainad by the interin reeakJsion | Ca-bormawar} Geela Sneh Buldng, West: Vatlappa Complex Ninaty-Twa Oriv) (Noon)
and the RKu
; 2y i i : e pralessions
For getalled terms and u:-:m-:h:mrE'ss of the sale, please refer to the link hlipcs:.'I'fgﬁw.bﬂnkmahargashérda.mrpmpsale.asﬂ pi'uvbféad In 1% Names of Insohvercy Professionats [ Hiot Appicabie Aerount Mo.: 34305001015, Mame of the Baneficiarny: Omkara PSIN2020-21 Trust, Bank Nama: ICICI Bank, Branch: BKC, Mumbai, IFSC Code: 1000003440,
the Bank's website and alse on E-bikray portal {www.ibapi, |r|Lanm'|I:a|:t Mz, Sapna Tekwanm FhOEREIEM1T, My Anup KRumar Singh ieriied 1o 8ol gs Aulhonosd - . - :
Ph 7084150011, Mr. Santozh Kajae: ggﬁ%ﬂ?-’fﬂﬁa Mr. Ritesh Fanjan : BA55197044. Fer e e i 5 s Last date and time for submission of bid better of participation’ | 27th Septermber 2023 up 1o 6:00 pm
Sl (Three nanmes: fo ndh sas) KYC Document/Proof of EMD: .
Date: 22.08.2023 AGM, SAME Mumbai 14,/ () Redevert, Forms and [ Wb ke Date of E- Auction & Time 29th September 2023 at 11:00 am to 12:00 pm (Noon)
Place: Smbal T BTN B L A RN | Dy B eyt TERMS & COWDITION OF THE AUCTION: For detailed terms and conditions of the sale please refer to the fink provided in
— — S enh - R hitp:'omkarazrc. com/auction php.
o m o 0 o m Motice & hercby given that the Mational Company Law Tribunal has ordered the . i : e ) : - 3 i d )
v ADITYA BIRLA Ad |tya Blrla HOUSlng Flnance lelted commencement of corporate insolvency reschution process of Specific Alloys Private The auction shall be conduciad orline through OARPL. The [ast I:alld: u[s:.anussm.EI bud [andine as welk as in hard copy) along with EMD {DLV Pay
. . . . Limited on 2Tth July 2023 Date of Receipt of Drder 215t Aupguest 2023), Cirdir in ariginal of remillance by way of NEFT! BTIGS] ks 27092023 by 600 PM. The intanded bidders whi have dapasited tha EMD and requira
o wCAPITAL Registered Offl‘fe' Indian Rayon C_°mp_°unds Veraval, Gujarat - The creditars of Specific Alleys Private Limited, are hereby calted upon to submit their assislance in crealing Login 1D & Passward, uploading data, submilling bid, raining an e-bidding grocess ede., may contacte-Auclion Sanice Provider
362266 Branch Office- 1st Floor Lohia Jain Arcade, S No. 106 , Near claims with prood on or before 4 Saptembar 2023 to the imtarm resofution professional at M5, G India Put Lad7, Ted Halpling: +51-7231981124/256/26, Helping E-mail 10 support@bankeauciions com , Mr Bhavik Pandya, Mabile :
Charturshrung Temple Senapati Bapat Road, Pune-411016 the addrass mentionad sgainst entry MNa. 10, BEGEG82337 E mail maharashtraficlindia.com ard for any proparty related query contact fie Authorized Officer, Wr. Jigar Patal, Mabile: +91
: The financial creditors shall submit their clalms with proof by electronic means anly. All S%ET00988 Mail: jigar.patekZomkarasnc.com. Inending bidders shell comply and give declarstian under the Sectian 284 of Insolvency ard
APPENDIX IV[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002] other creditors may submit the claims with proof in person, by post of by alactronic means., Barknuptey Cade, 2018, for detailed mformation pleasa refer to the Terms and Conditions.
Possession Notice(for Inmovable Property) 2:‘22:;'-:15;'3iﬁﬁ;ﬂi‘g“ﬂg&}m_?:ﬂ:& Ta"ﬁ'ff EI:IE'ETE:;E*'E;EIWE??- lﬁf:ig':j::ﬁ};ﬁ STATUTORY MOTICE FOR SALE UNDER Rule 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002
Whereas, the undersigned being the authorized officer of Aditya Birla Housing Finance Limited agmn.ﬂ:r&*ﬂl:}-nhuflzm al.:;.fas F:l.l'.l:l':.'lri.-'ﬂl'll.I'E-[I:-:'&f'.ﬁ'ﬂd‘.i'n‘; ar i -:tlg.ﬂ:.f.lf:ppem:.- ey This motice i3 also & mandatary Notice of notkess than 30 {Thirty) days to the Borrower(s) of the above loan account wnder Rule 86} of Security intenes!
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security A = Not Applicae : (Enforcement] Rule, 2002 and provisions of Secuntzation & Reconstruction of Firancial Assets and Enforcement of Secunty nlerest Act, H02,
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with Submission of false or misleading proafs of claim shall attract penalties. informring them abaut holding of aucionsale Shrough e-auction on the abiwe reflermed date and tme with the advice to redeem the assets 5o fﬁﬁ"e‘j by
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the Date: 23.08.2023 - them, by paying the outstanding dues as menticned herein above ogether wilh furter AT R MR QOIS GG RS M) SOpeneRs Aty Uine Darin e
borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of Place: Mumbai Ms. Hiral Miten Shah closure of the Sale. In case of defaul in payment, the propesty shall at the discretion of the Authorized Officer’Secured Creditor e Sold through ary of
Vers torepay y P Interim Resclution Professional e modes as prescribed under Rue B (5) of Security Interest (Erfarcement) Rule, 2002,
the said notice. IEB| Reg. Mo.: IEBLIPA-OO0LIP-FOCYO0 20171811255 Sdi-
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the AFR: MM/ 11255/ 027 101023, 1045T8 Valid 1ill 10th Octaber 2023 Date: 23.08.2023 Authorized Officer, Omkara Assets Reconstruction Pyt Ltd.
public in general that the undersigned has taken Possession of the property described herein Place : Mumbai {Acting in its capacity as a Trustee of Omkara PS 33/2020-21 Trust)

below in exercise of the powers conferred on him/her under Section 13(4) of the said act read with
rul8 the Security Interest (Enforcement) Rules, 2002.

The borrowers in particular and public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Aditya Birla

Housing Finance Limited for an amount of mentioned below and interest thereon. Borrowers
attention is invited to the provisions of sub-section 8 of Section 13 of the act, in respect of time Pune Zonal Office : 1st Floor, Dhanwant Plaza, 598, Budhwar Peth, Pune - 411 002.

available, to redeem the secured assets. Tel. No. 020-24491119, 24491098, Fax: 020-24433478, Email : dgmpune@abhyudayabank.nat,

‘1. Name of Borrower: Ramesh Laxman Koditkar, Sadhana Sarjerav Minde
Outstanding: Rs. 10,88,577/- (Rupees Ten Lakh Eighty Eight Thousand Five Hundred Seventy Notice for Sale

ABHYUDAYA CO-OP. BANK LTD.
(Multi-State Scheduled Bank)

Seven Only) Sale of Assets in Possession of Bank under The Securitisation & Reconstruction of Financial Assets & Enforcement of Security Interest Act,
Demand notice Dated: 14-06-2023 Date of Possession: 21-08-2023 2002 Under rule 8 & 9 of security interest (Enforcement) rules 2002,

' Description of the Inmovable Property Offers are invited in sealed covers as to reach the undersigned on or before 29/09/2023 upto 4.00 p.m for the sale of the following properties in possession of the Bank on “As is
All That Piece And Parcel Of Flat No. 107 Having Salable Area Admeasuring About 533.25 Sq. Ft. I.E. Where is and What is Basis” towards the recovery of its secured debts with interest, costs, charges etc. from barrowers/guarantors as stated hereunder -
49.55 Sq. Mtrs., Built-Up Situated At 1st Floor Of The Building Known As “Abhilasha Wing B”,
Constructed On S. No. 30/1a/7 Admeasuring 00 Hector 06.3 Aar., Situated At Ambegaon Khurd Sr. Horrowsrs Nims AH'II:IIJI'I_t Description of Properties Reserve Price | Earmest _M';"”'E'I' Date & Time
Gaonthan, Within The Limits Of The Sub-Registrar Haveli And Also Within The Limits Of Zilha No. Outstanding and Area Rs. Deposit Rs.
Parishad Pune, Taluka Panchayat Samiti Haveli, Grampanchayat Ambegaon Khurd, Near K Tree {
Hotel, Pune, Maharastra- 411046, And Bounded As: North: Flat No. 106, South: Open Space East: 1. i""’s-saka Embroidery Rs.5,042.26 |Office No. 1 & 2 adm. 32.51 Sq. Mtrs., i.e. 350 Sq. Ft. built-up (including
Open Space, West: Passage & Flat No. 108 Pvt.Ltd. l;:tk F:::lfrrth: balconies if any) on First Floor of the “Prasanna Apartments”,
2. Name of Borrower: Vishal Ramdas Sutar, Sonali Suryakant Shelke, Shree Collection I ﬂ':ﬂﬂ- Eﬂ'Eﬂﬂ- constructed at Northern side of CTS Ne.716 at Narayan Peth {Old 912
Outstanding: Rs. 19,62,221.00/- (Rupees Nineteen Lac Sixty Two Thousand Two Hundred Twenty s Sadashiv Peth) Pune AND property i.e. the front side of land (southern o 5% E;Iﬂﬂﬂ.l' Rs. 3‘%?%3“23
One Only) side) adm.108.72 sq.mtrs., out of CTS No.716 (Old CTS No.912 Sadashiv| - 000~ | Rs. 95,50,000/- |at 11.00 a.m.
Demand notice Dated: 12-06-2023 Date of Possession: 19-08-2023 Peth) alongwith standing structure thereon adm. 282.40 sq.mt

Description of the Immovable Property s, : ' : ; i

All That Piece And Parcel Of Flat No. 104, Area Admeasuring 457.79 Sq. Ft. Carpet + Terrace Area consisting of Ground Plus four stories (floors) at Narayan Peth, Pune
Admeasuring 62.21 Sq. Ft. = 650 Sq. Ft. (Built-Up Area), On 1st Floor, Wing-F, Vaishanavi City Group
Housing Society, Vaishnavi Mahila Unnati Bachatgat Sanstha, Constructed On Land Bearing Sr. No. 2. | Mr. Jayalaxmi Food Rs.5,314.49 |Industrial Plot & Shed at Gat No.376, 381(p), 382(p), 383, 384, 385 & Re Rs
21, Hissa No. 1, Situated At Village: Uruli Devachi, Taluka: Haveli, District: Pune, Maharashtra- | Processing Pvt. Ltd. Lakh + Further | 386,(p) MNalgaon Road, MNear Hy-Tech Company, Village Sangavi, 39 54 E'El. ; .'iﬂ;."ﬂ?].uﬂﬂlﬁ
412308, And Bounded As: East: Flat No. 103 West: Building Space North: Staircase South: Building int. from Tal.Khandala, Dist. Satara - 412 801. Total Area of Plot 22550.00 sgm :91,60,000/-|  3,15,16,000/- |at 11.00 a.m.
Space. 01.08.2023
3. Name of Borrower: Dattatray Maharudra Lohar, Komal Dinkar Tingare, Solanki The Bank Draft ! Pay Order of the EMD drawn in favour of Abhyudaya Co-op. Bank Lid., payable at Pune (the payment of EMD can also be made through RTGS) should be

Outstanding: Rs. 22,51,821.00/- (Rupees Twenty Two Lac Fifty One Thousand Eight Hundred

Twenty One Only) accompanied with the offer which is refundable without interest if the bid is not successful. The offers will be opened by the undersigned at Abhyudaya Co-op. Bank Ltd., 1st Floor,
Demand notice Dated: 12-06-2023 Date of Possession: 21-08-2023 Dhanwant Plaza, 598, Budhwar Peth, Pune - 411 002 at 11.00 a.m. onwards on 30/09/2023. The OPEN Auction bidding will also take place at the same time. Offerers may remain

Description of the Immovable Property presant and revise their offer upwards. The successful bidder should deposit 25% (Inclusive of 10% EMD Amount) of the bidding amountimmediately after auction on tha same day or not
All That Piece And Parcel O Flat No. 406, Admeasuring 32.09 Sq. Mtrs., (Carpet Area) Along With later than next working day and balance 75% within 15 days or such extended period as agreed upon in writing between the Auction purchaser & the Bank,failing which the Bank shall

Encluding Balcony Admeasuring 2.94 Sq. Mtrs And Exclusive Terrace/S. Admeasuring 3.83 Sq.
Mtrs,, On The 4th Floor, In The Wing No. A-1, In The "Navkar Park", Constructed On Land Bearing
Gat No. 613, Situated At Village Khedshivapur, Taluka Haveli, District Pune Within The Limits Of The
Gram Panchayat Khedshivapur And Within The Jurisdiction Pmrda And Within The Limits Of The and conditions for sale can be obtained from the U”EFE'miQ”Ed- The Bank reserves its righl;q ta reject any or all the offers received without assigning 3""5" reason

Sub-Registrar, Haveli And The Said Land Is Bounded As Under: East: By Gat No. 614 West: ByGat| | [=. T T T oy
The EDFI":IWEF 5 .fE-uarant::l- 5 are hereb wen nc:-tlce to the ST mentluned as :-lb-l:nve I:ue!ure the date Dr.'”'.I.IEEIGI'I f:-HI:n whu:h m ert wlll l:le au::tll:rned am:l tbalann::& lf an
No. 602 And 608 North: By Gat No. 612 South: Partly By Kondhanpur Road And Partly By Part Of [ ) "ts) yg pay g Pop ""r y

will ba recovered with Interest and cost
Same By Gat No. 613.

; - Date : 23/08/2023 Seli-
Date : 23.08.2023 Authorised Officer
Place : Pune Aditya Birla Housing Finance Limited Place : Pune Avthorized Gitcar; Abhyudaya Go-0p. Bank Ltd.

financialexp.epapr.in Pune

forfeit the entire amount already paid by the offerer without any notice. Any statutory and other dues if any payable on these properties have to be ascertain and bome by the purchaser.
The intanding purchasers may inspact the properly between 11.00 a.m. to 3.00 p.m. on 25/09/2023. Bank has not appointed any agent) broker for sale. Enqguiries, Il any andfof lerms
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